
NO.23 7/1998. 

ORDER DATED 08-052002. 

The impugned order of transfer of the Applicant 

dated 13-4-1998 (AnnexureA,'3) so far as it relates to 

the AppliCaflt,is under challenge in this original 

Applicêtiofl. The Applicant is a class iv employee working 

under the Respondents, as M. P. Fitter Grade/Group_Il. He 

has been transferred from ARC charibatia to ARC,NeW Delhi 

in order dated 13-4-1998(Annexure_A/3). 

None appea:ra for the Applicant. SinCe this is a 

1998 matter relatknto transfer of a class iv employee, 

where pleadings have been completed long ago, I have hean 

Mr.S.B .Jena,learfled Additional Standing Counsel(central) 

appearing for the Respondents and per.ised the records. 

In the counter the Resp)dents have taken the plea 

that the order of transfer has been passed in public interest 

and as such, in view of the law decided by the Apex Court, 

the same should not be interfered. But nothing has been 

elaborated by the Respondents as to what was the public 

interest which warranted the ResporxIents to disturb a 

Class-fl employee to such a distance place more so das 

alilged by the applicant in his Original Application, before 

completion of three years at ARC.Charibatia(Orissa) .As such, 

the order of transfer dated 13-4-1998 at Annexure..AJ3 so 

far as it relates to Applicant,is hery quashed. AS a 

consequence, the f#65p4j1dents  are hery directed to bring 
forthwith 

he petitioner to ARC,charibatia(Orissa), n case in the meantime 



he has not been brought back to ARC, Charibatia (Orissa) 

in a routine manner. 

In the result,thereforethis Original ApjlicatiQ1 

is al].oWed.No COstS. 

(MAN ORANJAN MOMANTY) 
MEMB ER(JU DICIAL) 
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